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" ' PROM No. 4
T ( See Quls 42 )
| ' ADMINISTRATIVE TRIBUNAL
CENTRAL ADMINISTRATLV
| FIWAHATL DENCH :
gRDERSHEET
‘ i . ’ . " O %
1. eriginal Application No_ |2 /
5, Misc Petitivn No. I
L ,
3. Contempt Petition NO. - 7
4, Révie’w’ Application No ., [
V‘Applicant(S)ww_, J@g&£¥K 3\ _
o L. .§ Qow
,‘Respondants S e ‘ - -
‘: i QQ;GL”QJ%AAé..../.ﬁbtga... . '
Advocate for the A,ppllc’mt(S). QS VNN

A ! 5 QD&_’\“LL)L\&&. L] ‘Q.%Q:V.V‘V:l—.é:q. o4 0
Advocate for the Raspondarnit(8). . e e

: . e he Tribunal
: L TN 'ir*‘?r\ “w wate - Order of the ) - -
[otes of the ineglss Y * B
sﬁ 9.6.2006 Present: The Hon’ble Shri K.V.Sachidanandan ~
. ' ¥ice Chairman.
i;i".' l-,]b:tt.’aﬁo" 1$ in fOrn ; ﬁ .
: HRARCF o, its. 5. v % In yiew.-of the order passed in H.P.
PGS rd v . 3 \
L NO.’..RZ é“‘é ‘{'z{’BD § { No.51/2006 condoning the delay, this 0.A.
Dagedé\g6® 25\9 2 y is taken up for consideration. |
i uun".,,.um .
e WNeetrs | % This application has been filed by
Dy. Registrar , [ Shri Ashok Lad who is said to be tha
{ { . ) ;o
% j adopted son of Late Mohan Lal who died in
i

‘ Y harness on 17.12.1997 while serving as
W JUNPTIN , : %ClFitter under SSE/C & W/B.P.B. at

% QBada?pur {kssam). The contention of the
jappiicant is that since the deceased had
! gno legal helr he &adopted  him as son by
g ,Pbserving all’ the formalities. The
i %pplicant claimed that while he was living
i s his son all along, the deceased died in
)] arness  on - 17.12.1997 leaving the
) ?pp’iicant as his sole heair. He requested
g{ for compassionate appointment after the
* death of the deceased which was rejected
: b§y the respondents and aggrieved by the
\ shig action he has filed this application
% s\%&eki'ng the following relief: -
; _
{

\_~" contd.p/2



O.A.1%% 1066 ‘
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Contd o
S.6.20806 “8{a} The applicant may be directed to

" could not get any opportunity to look into

'(.r.

be appointed on compassiondte ground
in grade ‘D’ post or any other post
under the Railway which may even be
 lower that the above post. He seeks
~this relief as there is a rule for

. - appointment on such ground.”

i Counsel for the applicant is not
present. Dr. 3. L. Sarkar, learned
Standing counsel for the

represented the respondents.

" On perusal of the records it is found
that the Sub-Judicial Magistrate, Haibang
Court, on 25.5.2004,
passed a decree declaring the applicgnt as

- adopted son of Late #Hohan Lal, ex-Railway

employeea and the suit was disposed of
accordingly. Dr. Sarkar submits that said
Late Mohan Lal died in 1857 and at that
time the decree was not produced and thay
it. However, the entire
aspects and in the interest of justice

considering

.this Tribunal directs the respondént No.2

to consider the case of thé applicant
afresh for compassionate appointment in
view of the latar development of the case
that a decree was passed by the Civil
Court and pass ~speaking order and
The
all

the

communicate the same to the applicant.
applicant is at 1liberty to produce
documents and copy of this 0.A. to
said authority, i1f he so desires.

The §.A. is disposed of
the admission stage itself. Np order as to

as abhove at

costs.

¥ice-Chairman

'

Railways.

in Suit No.1/2004.
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1) That in the above case one Alok Lal is the applicant.
2) That he is the adopted son of one Mohan Lal who died

on 17.12,97 in harness while serving as C/Fitter under SSE/

¢ & W/B.P.B._at,Badarpur(Assam).

3) That,the applicant being the sole heir and dependent

of late Mohan Lal he made a prayer before the amthority for

his compassionate appointment,

4) That on questiolling the relationship with the
deceased the applicant had to prefer a civil suit at
Maibong in N.C.Hills district(Assam)whereon he has been
declared to be the adopted son of said person.The decree

copy is anneﬁed as Annexure-4 to the application.

5) That,even though the aforesaid relationship was so
declared. the respondents réfusedto grant appointment to

him on compassionate ground still describing the deceased

as his uncle only.

6) That, the impugned order was passed on 4.3.05 while

1

he could know about 10/12 days hack only,

7} That, the applicant now seeks a direction from the

Hon'ble Tribunal to appoint him on compassionate ground as

claimed.

Advocate,



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH,

GUWAHATI,

( An application U/S 19 of the Administrative Tribunal Act,1985),

'

0.4.N0. A3, -./de-'.' ‘

In the matter ofs:- -

Sri Alok Lal,

son of late Mohan Lal.f

' ...Applicant.
Gerieral Manager(P), |
. N.F.Railway,Maligaon, Guwahati-11 and
Ors, : .

. e.RR€Spondents,

"INDEX.,
S1.No. Particulars, - - . Page No.
1. Petition, 1 to 4
2.  Amnexures I. | Y
3. Annexure - 2 ;L
4. Annexure- 3 | ‘#;
5. Anpexure- @. ¥ —\7 .
6.  Vakalatnama. | ’

Adv&cate.
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IN THE CENTRAL ADNINISTRATIVE TRIBUNAL,GUWAHATI BENCH, <§§-

-

b

t

GUWAHAT I,

( An application under Section 19 of the
Administrative Tribunal Aet,1985).

/33

0!‘.A’.VN00 o o e s o 0/20060

Aok Lov( H 7

Shri Alok Lal,

son of 1§te Mohan Lal;
¢/0,Raju Dey,Quarter No.8,
Langtlng,Dist.North Cachar
Hills(Assam)

-;..Applioant‘

- Vs =
1%} General Manager(P),
. N.F.Rly,Maligaon, Guwvahati-11,"

2, Divisional Railway Manhager(P),
Lumding,P.0,Lumding. B

Di st.Nagaon(Assam ).

c

e -'owReSp Onde nts.

1) Particulars of the order agalnct which the
application is made:

Order No,E/227/MISC/ Comp/Lon(W) Pt-I dated 4.3.05
passed by ‘the Divisional Railway Manager,N.F. Railway,Lum— ,
ding refusing to appoint the applicant on compassionate -
ground, '

Photo copy of above order is annexad herewi th as
Annexure—ﬂ

e

. 002‘1:.’



2) Jurisdiction of the Tribunalls

The cause of action arose within the jurisdietion of

this Hon'ble Tribﬁnal and as such the Hon'ble Tribunal has.

jurisdiction to entertain the applieatipnﬂﬁ | kt:ﬁif

~

. , . v
3) Limitation: S
€
There_is delay of about 92 days in prefering the '
application for which a petitlon under Section 5 of the

leitatlon Act 1963 read with Section 21 of the Administ—

“rative Tribunal Act. 1985 has heen flled for condonation of

delay.

1) Facts of the cases

1

That one late Kohan Lal wids a Gyief [Fitter undex

- $SE/C « W/B.P.B.posted at Badarpur. He had no issue and

therefore adopted the appllcatuea as his son by observ1ng
all the formalltles.The appllcant also 11ved as his son all

along.Thereafter on 17,12, 97 Sald Moban Lal died in harness

leaving the applicant as hlS sole helr Then the applicant

' yequested the respondents to appnint-hlm in 'D'Grade post

oY in any othar-suithie.post under the Railway on corpeB-
sionate ground.He produced all the necessary documents

inoludihg a,Civil'CUurt Decree decl aring him to_be the

vvvadoptédvson of Mohan Ldl.But ignering everything the appli-

cant has not been offered any appointment and hence the

~application, o o ' o

Copy of petition by the applicant to the Divisional
Manager (P ),N.F.Railway,Lumnding is annexed herewith
as Annexure-2 albng with copy of petitionxto the

] . - C ) ’
G.M. N.F,Railway,Maligaon annexed as Annesure- 3
The copy of Civil Court decree is annexed as
Annexur e-4',!

P 3.



- 5) Grounds for relief with legal provision :

The applicant being the sole heir and dependent of Ei
deceased Mohan Lal he regqguested for his appointment under the

Railway in 'D'grade post or any other post to which he might.

A0I<

be fognd to be eligible basing on his qualification etc.His
request was for compassionate appointment as such appointments
(Vo (2 ',
are permissible both undér the Govt,and the Indian ﬁailways
- . . A

since long.Such appointments are made as a matter of policy

adopted by the Railway Authority.

6) Details of the remedies exhausted:

1

There is no other known remedy provided for the

grievance of such type and as such no other remedy was saught

\

elsewhere, ' '

T Matters not previously filed or pend{ng wi th any

othef® Court:

The applicant further declareS'that he had no£ pre-
Yiously: . filed any application,writ petition or suit reg-
arding the matter in respect of which;th&s‘application has
been made before any court or any other ‘authority or any
other Bench of the Tribunal nor any such application,writ

petition or suit is pending before any of them,

8) Relief saught:

In view of the facts stated above the applicant
seeks tle following ielieft |

7/

(a) The applicant may be directed to be appointed

N 0‘004'



- 4 -

appointed on compassionate ground in,grade D'post or any
other post under.the'Railway which may evewmbe lower than
the above post.He se'eks this relief as"there is a rule for

appointment on such ground.

+ 9 Particulars of the postal order filed in respect

of the application fees .
a) Postal order No:- =2k G, T2LA459,
b) Date of issue $- E /é ok - ' .

C) 1Issued from - $~ G—L‘? 0,

d) Payable athuwabatiz;:’

VERIFICATION

I,Sri Alok Lal,son of late Mohan Lal,aged about

- 24 years;resident of Langting(quarter No.8),P.0.Dumding, -

Dist.N.C.Hills,by profession,nil,by religion Hindu,do
hereby verify that the contents in the above paras are

N R e
true to my knowledged,information and belief and I have

A
LN > ‘ ,
not suppersed any material fact.
n— -

And I have signed this verification at Guwahati.

Blok LJ

Signature of applicant,

on this é th day of June/2006,

-
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The ceneral Manager, ! : o
. :.. F, Railway, Malagcon,“ ,
0, Guwahatie}l . O '
aisz. Kamzup, (Assam) '
1
lih’
‘.4 WA
e H L
T hePsosad St : -
;l;‘“‘. ‘ :"-!:..“'.: ‘A_“ P TR s «u“b ,..-:-'.n—rz -
R o uoat :eapqcmi & ébeg&eo qa.lhas. ‘.w
Sl e e byt g g
3% Tha!; -y} hthe: nouun.u. vas: wrking as a carr gc"

""‘_.,w'., Badaxpux Railux,an u.

e not-‘ull
JEEN mhe :..ae died: oa“l?/& ,ﬁx “‘“ﬁ saxw
M e y 40 > Y ey
S S %m:ﬁ, ssiad- L2 HM&A!. u-ny
. i un Fle.«But he. hud&’m ebudrm‘ﬂm“ho ‘adopted me, af
L, x;elczeasatyz ﬁomaliuo. ‘ z,ltmn functiena, - )
"W*} ‘ X "J" . Now. -z-boing t.hq a péi'vod :lan o£ L
i Ex-Ca:riage Fitter J,La;ontitled to. Ra.uuay Job. on |
X ; .}:fé -,: gmuqd"’;\,’;t R !-.‘,‘1'.{7‘ e ft_'- . ﬁ{s "q('kf

. "y RS
. Be it be'mentioned that to prove my ol&im' o
o acopted 50N I have filed a declaxatory muit Before s,piMli5

; é Ex-0££1Ce’Civil Judge Hnihong. N.C Hilliand I cotithy denii
~ declara'tion. that 1 am son(adoptod ) of Late l(ohcnlal 10

:« o0& Caae }.8 N#(M 4, e AL 1.,4, - o
N O 4 !- .ol
o '.‘ . ' i PR .'-_.&.: - e <
7 -"--1 ‘ L XE ,wab«ume £ 19 in ﬁmlidng’
1o i 8 tnera-.ts delay in’ p:eteting the” claim boing bn
‘ : ¢ " . . 1 . . D ‘J' v“
| N . e b ¢ th'erafnx:e :equast, yout goodaelf. to- bo kind“a
‘}: . enough to do needful on the baais of oxder 6 £ Couzt efabling
i :+ WC to'get gs Job on.Compengionafe ground on the dea th oi-t;ehu-;‘
t .+ . .(adoptive) an xx-aly.m:plomo wio did while m sexvigg,’elh A
B "f I . , e " i
I‘) ,‘ | S ‘R}anking youj' o R B
““‘ L < ' i R . b : - >’ ‘
e ‘ . ’
i ]

Ve Lol AL $oet ' "
! ' .. ; » <L |} . - L ) [
“;‘i ¥ / a9, .
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Dhteof apphication for ‘afia
| the copy. y - Date fixed for notitylng

mqﬁawi@ﬁﬁw

Dste of deltvery of the Dste on which the copy

the requisite numbes of f u : end nas '"d’ for d’”"”‘

stamps and follos,

- T

L2557y | &4/Toy ﬂﬁ/ﬁw *%/57”011 /6‘9%
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N CERTIFIED COPIES op FIlAL JUBGEM;NI‘ mm«m&

. f--%--'i\;.j,\ the eu.xt. 115 m,.tae of accorungly. I ﬁibg:g,

.
‘'SUIT NO,9 OF 2004 OF MAIBANG COUKT PASSEB BY THE. sun-nxvxs::gmn? s
MAGISTHATE, MAIBANG COUKT ON BTB. 25/5/04 AS FOLLOWS i 7% -F, .qe”

N N
[ep— . R - -.‘ At ..
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-

d:‘DER i -4 -- h 'l-( \‘f‘.
2575765 THE phmutf is present, Judgement 18 denvereal ”“_ |

and kept with recerd in separate sheet. dacl;u': o
the Legal Status ef the plamutt Aleklal as a.n .

D ' adoptive sen ef Lt,Hehanlal,Bx-Rly. employee ani .,-;7'5

AN o S4/= RN, BARREE.C o]
. ‘mu o Sub-Bivisiemal )hghtm“@
, . ‘ Maikang C»urt N.C‘.Hﬁ.m,

] 7. 3‘5‘ ‘ ’ '
[0 ‘/ ”.‘ .“i . N
, '.':‘J etace N “ )
- '::’._.... 1 - ( ' 'ﬂ
. — * f BQCNC » . ' :}.E »;‘ r"I‘1
‘ (Or‘der 20, Rule 6 and 7 Cede of Civil Procedure} n‘;‘ D
District 3 N.C.Hills { Assam ), R N ::._"1;'?3 L
. ..;: 4 :!:2 ' -‘fj‘ : ‘L ‘l.'f.'
In che Ceurt of S,L.M, Ex-orficio Civil Judge ( Jr. ,n.vn.)‘r '{; !
Miib&nz NoCoHinS. S fﬂ? i {F‘“ éi'h‘fi
: ' R DR AT
Sui! Nﬁ. 1 eof 200‘{ : - -'!-' ‘}»)T-g‘f ::‘.,_ :..,.
: : ) ' * ’& I '
Plaintiff : Alek lal, EERERRVIES
3/0 Lt. “ﬂhan Ml, " s “'l“'v‘:;,
R/O . Lungting Ne, 8 Kiy Co loney .
- . 'P.S, - Faibang, -, gor e
! Bist, il.C. Hills(Asnsan), SR
' - 7,;' :
- Vrs - o Sty
) ! Cantd.......?_/‘do t
e e
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Date O'm:pi‘:;;“on tot Daste fised for notitsing 0,::‘,?:,!: .;:,:;5 5:.3 Jgas 1oady for ::ll-co(::.’ C.°:F°'° the applicant, .
: the requisite number of fotios e e -
stamps and tollos, ) :
Page - 2/-
Befendants : tnil EBey, S/0 Lt.Sankar Bey
_ Smt, Laxmi Pey, W/O . Anil Pey |
| r/e . lungting Ne, 8 Rly Celeney,
| P.S.~ M ivan: .
Pist, N,C.Hil1s (Assam) '
| . Cleim for - ‘.
Fer declaratien ef Leszal Status ‘ .
suit is valued at k., 110'CO fer the pur‘pose N
of jurisdictien & Ceurt fees paid thereen. P
) Piaintiff prays : Te declare that he is (Adopt.g\re)
sen ef Lt, lMehan lal, Late Mehanlgl.
teek him as an Adeptive sen frem the
defendanls Anil Ch, Dey & laxmi ’ay.
2750 RT~_ The suit is coming en 16,4.04 fer final dispesal;
4o o~- 3l kefere = FMr. K,N,Bharati S.5,M, Maibang N.C.Hills in
‘/,;,\ o e \':.’.::§ presence of
/AN “ -‘-’%"_~'
. _ ) 'y Alek Lal fer Plaintiff
W ; J, 2 fer Befendants,
L B : . :\l::,' \
‘ 4 . T .{,;f It is erdered & decreed that - :
S STTTTAYSY Alek Lal, Plaintiff is the adeptive sen ef Late .
Soizoam b Fehan Lal Ex-Rly Empleyee. He has preved the case -
! with satisfactery evidence aseut the fact eof Adcytim,
Se_his legal status as a Adeptive sen eof late tehan
i Lal is decreed.
'If The suit 48 dispesed of witheut eoM:
L Given under my hand and the seal of this court o
) this 25th day ef Iny/0L. Pl
| _ ss/ -K.L.WRA"I. f‘:" f:;? y
T SEANLN
Audpter tathang, N.C.HLlls(Assap)af:
FAY WY .
l’v'; \‘,33\’ Lﬁnt‘.oooto .P/3. -
i!! .‘\’ . s - i
' A = )
TR R .
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the requisile number ol

folics,
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Page - 3/-

In the Court of  S.B.M. laikang N.C.Ki1ls,

T.5 1 /o4 N _!'jf "4
Plaintiff :- Alok - aﬁ‘
~Vrs- o
Befendants:- fnil Ch, Dey & Ors, ‘
_Issues
1+ ¥hether the suit is maintainable &
2. Whether there is any cause ef actien fer the suit, i
3. lhéther the |

Enpleyece,

4, Whether there is any relatienship ef sen and fath }
thel er e
Plaintiff Alek with his eriginal father Anil ch, Bey itistt vit

—T.(V}B;t reliefs the parties are entitled te.

b

AN
t:7’\ \"-.‘,‘;‘-"\‘!‘ Sd/- K.N,BHARATI
K :‘ ',"..“\ So'.H.
Y ) } taimng N.C,Hills,
:;. -» ';\_';: eeeces s
\ ' - 4 Cest ef suit,
" Flainti B. p Befendants
1, Stanmp fer plaint 1. Stamp fer Pew
2, Stapp Ler pewer “ Ze am'z Cor '-::1“” o
Je Ltamp fer petitiens 3. Csst of exnblu . T
‘ ang al{fidavits 5'5C tuclding ceples .
: ﬂé%fb‘
! v
I: ‘,. Ccnt‘.-....P/li, '
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Date of application for &l ) Da'e of deivery ¢t the Date on which the copy Date of making over the
the copy, 3te fized for notitying requisite stamas eng ~as ready for defivery, copy to the appiicant,
the requisite number of fohos, v
stamps end follog, :
Fage /- B
ta€e under the . 3 )
i, Pankers! Beeks
; g . Evidence Act,1891, I
1 &, Cost of exhisits inc- 4.Pleader's fae S
3 ¢ luding CeLies ade
{ : uner the Bankers ! Beeks ‘;
¢ Evidence pct,1897 N
5. Plewder's fee on is, S.tursistence and
= travelling all ewances
é of witnesses NN,
E (including lhese of party . -
£ 1f 2allewed wy Judge), . " :n
65 Subsistence and trgve~ 6.Frecess r as ST
lling allewances of * €C8en
Witnessaes including ;
thoese of PRIty if 31]e- T
ved by Judge, e
v X ?. . ""; i
7+ Precess fees 2100 7.Cormissienerts Tees ; ‘f?
8. Cemmissienerts fees 8. Lemi-paper
9. Demivjafer 9.Cest f transmissien
¢ of FeCerds,
-10§Cest of transmissijen 35100 10.Gther CeSts 21)ewed
gof r'ecords, under the Cede and

11%Other Censts al] ewed
under the cede ans
Civil Hules anqg
Crfders,

CTehd Jouriiont CeSTS net
wow-Padd A cash(te be
”j;STBdéég er dcducled gs
Al ecuse ray We),

v:".

)
o
iy 4
L

o

Civil Rules and
srders,
11.Adj-urnment Cests
ret rcid in cash
(te be deducteq o

sdsend a3 the Cade
tay we),

c.ntdo. soece, ..P#SQ
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K .Date of application for anfh Date of delivary of the Dale on which the copy Date ¢ making over the
i ' the copy. Date fixed for notitylng requitite stemgs and was ready for delivery. }-* copy to the spplicant.

the requisile number of . :
, stamps and follos, tolioa. . ‘
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Nete : "The rarties shouid apply as seen as ressible fer the ;'et' " of
1 8ll exhikits vhich tggyym-y wish te greServe as thu:y will e.‘t
destreyed at that tige prescribed by the High Ceurt (Rule 557
itseq Civil Rules and erders, Vel.1 S

Nete :2:;The adeve note er the schedule of cests shall be penzieffhl‘o‘-
ugh if there are ne exhibits fer return er ne cests in-faveur

;flan;‘y rty.(see Nete 1 te rule 486,Civil Rules and Orders,
eLl, . BRI
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High Ceurt Ferm Ne. (J) 3 q:; i

Hearing ef the Judgerment in eriginal Buif:"fQTW'fG? :

. bBistrict : N.C.Hills, Assam,. . SRR ‘
1>

f

"\;.; In the Civil Ceurt ef the Sud-Bivisienal !h'(-i;atﬂtef
\ ,\ N.C.Eills, as.am, ' - '
IR b
:,/ 3 Present : Sri K.k.Erarati A.C.S. o
N / o F . . el 3
C Sub-Divisienal Magistrate, . '’
R Maiwang, N.C.Hills,
TS _afou
Al.h * * o @

« + e e ... Plaintigs,
-Vrs-

Anil Ch, Dey & OrS seeeeeen. Befendant,

“his suit 18 ceming en th d da :

heapins r'3 is 3rd day of Aﬁ:

/nd having steed fer censidsratien te this &
delivered the f.n.ym‘ JU‘ge:ent : his ‘,

gor dec’aratien ef his stztus as adepi.ve sm.eains he def

ihe cose ef Plaintiff in srief : Flaintiff is the sen ef !

|
t .CORt‘.....P/G. !
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Date of application for atia ‘ Oste of delivery of ™ Date gn which the copy
the copy. Date fised for nolitying tequisile stemgs 874 was coady for deflivery.
the requlisile number of PR
stamps and follosg, ot
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defendznts. Plaintiff get anether elser brether & ne sister. One

Mehanlal new deceaSed was a hailway Ex, leyee. He was werking with.

4nil Ch, Sey,Father eof the plaintiff, fac.ner of the Plaintiff married
ene Luynd cevi, whe 1S Sister of decestes FMehanlal. Late Mehanlal was
2lse married, llani ef his wife §s late lleni Bevi, . She died earlier. .
Tut they ha€ ne child, =2uring life time of wife Lt Mehanlal prepeded
Lhe defcnéant Anil Ch, Eey & his wife te give his ene of the sens in
Adaptien teo ther, Defere the cerezenies of Aseptien was cemplated uis
of i'ehunlal €ied, ,fler her deatn the talk ef adaptien encured
timately Anil (h, Ley & Loxci Ley had gave their secend sopn Al
adeptien te Mehan Lal, Ex Hly Empleyesc. The functien ef adept ety
pleted in rresence of friends, relatives with uttarance of Mantrasihy
Priest & deing religieus fermalities and since then Plaintiff Alek-) -
severing all tie with his eriginal parents bdegan te live with Mshai - -
Lal, rLow deceused 2as his sen, “he Plaintiff was then 4(feur) years ef

iALCe .

L In the meantime lehanlal died, Plaintiff perfermed all the

: funeral functiens and Srasha ceremenies eof his deceased Adeptive

¢ father, The Plaintiff after the death ef lHehan 1a) centinued te live

:in the houSe of his Adeptive father lishan Lal,But he Wwecame erphan

tand helpless, There is nene te leek after him, Se hLe was passing the

' €ays with puch hardship. his eriginal parents were living nearby, -

flhey Saw the sufferings sf plaintiff & invited him te jefin their

¥ family asS earlier, But plaintiff. refused te de se saying that he is

sen of 1t, Mehanlal, The defendants were net sa tisfied with the -

| swying ef the plaintiff & tried te take plaintiff in their heuse

! fercibly, Flaintuiff resisted them the defendants left the place )
saying next tipe they shall leek plaintiff in their heuse by any
nexns, Then Lhere was ne ulternate fer the plaintiff than te file ' .
the prescent suit, Co .
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the copy.
= the requlsite numbder of folios
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- ...//fgjée defendants en receipt ef surnens appeared sefere the ceurt,
a‘ 21‘4#3[;'1«‘-" not file any written statement sut adduced evidence, 1 '
: Court framed the feliewing Issues - ’ e
1. Whether the suit is maintainable o
2, Whether there is any cause of actien fer the suit ‘ ?g‘{ &&%u“
3. Whether the plaintiff Alek ijs Adeptive sen ef late Fehan hn‘.s?s' ’
4. VWhether there 1is any relatienship ef sen ard father exists"é.tth" Sl "
plaintiff Alek with is eriginal father Anil Ch. Bey <« T TER
5. Te what reliefs the parties are entitled te. “
Judgenment & decisien thereef - ‘

LB

=

eppese the Issue. There is nething te shew that the suit is net me
: C e AR
tainable . Se the issue is decided in faveur ef the plaintiffy ™
| Cor Ty
Issue Neo,:2 ¢ Whether there is any cause, ef aclien for the %% 4 i
The defendant can net shew nething that there is ho cg R
actien fer the suit , As the parties are centesting each ether
find there is cause ef actien fer the reassn, ’ :"
Issue Ne, 3 $ ¥Whether the plaintiff Alek is Aseptive sen ¢
Yehan Lal. ,, g
| In suppert ef the suil plaintifs exumined hinsels
{lIll: witnesses & priest te prove the religisus functisn pel
il i time of taking Adeptien. PW 1 Alek 131 deresed that his.p
' bim in adeptien te Late Kelhan lal Ex. ily Expheyes B
ﬂh&;hﬁ‘%,‘]
ral eMliga

‘Wil -'age of 4 yecars and since then he is living W
{1l ‘and after his death he Ias ehserved the fune > .
’ dene Srachu cenvgeny. The Priest Ajit Chakrabderty depesed

Issue Ne, 1 3 ¥hether the suit is maintainawle, The dereniam;.‘_‘dﬁi%p,}‘
% § iwnr

Contd,cocee .?/5.
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- Date ol application fof = Date of Gelivery of the Date on which the copy Ome of making cver the
the copy. - Date fized for notitying requisite stamys and was teady for dellvery. copy to the applicast,
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X of functien he has perfermed at the time of taking and givi.npact.ot
adeptien, The independant witness ‘lamn as glse depesed ah.u‘c nw,,,,“" .

knewledge of said Aaoption. The depositions ef PWs alse dep%ed abeut
adeptien, e R

Se the 1ssue is answered in affirmate in faveur ef the phi’!}&%ft.

Issue Ne.,4 ¢ Whether there is any relatienship ef sen ana !hther o
with plaintiff Alek with his eriginal father Anil Ch, De . ﬂ‘

Plaintiff & his witnesses including the priest depu&ed.;
, there wasS exchznge ef Getra at the time of Adeptien and there'wa
; of handing ever & taking ever ef the plaintiff By eriginal" parents &
Adopthe father & since then the plaintiff is living with Mehan Lal+;
deceasSed as his sen, After his death he ebserved mner‘al functiens &,
s,rdha ceremeney ef his Aseptive father, TR

- s.‘n

Se¢ there is materjial te held that there is ne relatienship ‘i*.»
axists as father & sen between Alek Plaintiff & defendant Anil Ch, Dey
lazmi Dey. Se the issue is decided in faveur ef the pl'aint.ttf. : 'ﬁ R

Issue No,5 5 Te what reliefs the parties ure entitled te 2 ‘%‘%

The. plaintiff entitled te get 2 declaratien that he is. Mopti‘w
sen of Late Mehan lal Ex, Rly Empleyee & all relatienship with: hiBE o
orlgmal rarents €efendant Ne, 1 & 2 severed and dees nst ex.Lst. L

RN,




4

! n@mmmmw

1

Dale of application for

mahm‘ﬁésﬁ a‘n:i‘%a
Gon qfm w3 | 7l
i

M ¥, S S 08 SR AN i

B g AR AR
24 afe

Date cf celtvery of the

-
~ = L .
g T
R lTe
. a““({?g 2
: F ¥ g v
P 7S _:}?_ Y
2 oty
4528 &
g 4 b /3
~z = i\

i, a6 3 FRY
TARR R A

Date on which the cogy

Oxto of making over tha 1L |,

o u'*.' k1,

e @ s AR,
a5t

o)

\ [N

- the. copy. - Date fixed for notifylng requltita stamps end was ready for dalivery, copy to tho cpplicant.!” it N
i the requisite number of folics Ios LI ot
storps and follos. ' s tiee i e A E
; I TR
i g e e fnir;"}“ .
= By 1 ; 3 A
i) [l i - PR ?{01-‘-- ‘ :'."
g ’ i ‘] BT L= A '3‘2'.{5'
e v ¢ T ‘.";5__"3: ‘:"4 h‘: '
F “,ﬂfl . Page = 5/~ oo b
{ '}(. ' ‘)? i LN ! ' _,]:
’ ! !  aé ;:i‘lll.
; a LV A a4
'3 i 4 v 4 - 'i".-"}ﬂ"n .
¥ r Joae
R ORDER i St
- Vg
Y In the result, tne court declare that Alok, 'Plaj_ntj r < \J
1 3 (X3 e
t 1) .:LS the f\ﬁopt(!d son of Late lMohan lal Ex Rly E.ployee, TN § °
- o . - Y 4
8
[ o

BN

i e

=

.

Maiban

-~

«-.

\.

chted u‘corrected by ne

°d/~K N.EHARATI

1 S.DM,

g N: C'*Hi’l'ls
1 Assan-...

A

ot accordingly w;thout cest,

F 1
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Sub-pivisienal thgistrate
laivang:N.C, Hills,Assan
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atfidavit

1,  zri Alok son of Lats tiaban al aycd about 103 yrs.
Lesiden: of Vill. to.8 Colowuy, Langting, !'.CJdillls &

Permanent resident ot vill. Lunding Town, P.0. & 4ouja
pamatng, List, tisgeon, Assun ¢ snleanly aftirm & state

neounder -

1. ‘et wy naturel fathor ig _ri anil Ch. Loy & natural
wother ie Laote tonid o liaune o my matornal uncle s *ate

tohan Laldle leflt no Jhels o i wits Adied carlier ¢ Aottt
\

-’/;\ Y !/)" iegue .o hie \I.Ltu cong. nt ol porents tock me in

,,.cc,_.;lcn when L was minnr &y aceptive father Mohan 1 al
‘!aled on- 17"12 07 ana at the time of hig ceath he vzs
&C\rklng {,,:‘;';,’; x.CI/l /1t L

ey

.

2. ! 1haetvrocont ly L can- e the Lact ol a('y_wz\tj_r_\n

from my parents,®

I
[4 -

3. mav—x -rn*f-wrsam ngTtiine ot figgv it ceclaring my  legal

statug tmat. 1 an son ( adpptive) of eata B chan lal and. .
to .sukmit it to Radlway autherity. dhis is true “to the

best of my knowledge and lieliet & infermation. |
' VL ji“Cdtl('\n :

1, &ri r = _
» 8ri Alok, do hetehy Gedlars that the' contents are’

Laus .0 1
(Cj/“' Sf}ﬁgcm¥.hano on. 23rd aay A(OK of July, 2002 at

L penent

RN, / §

T I-»/' "“ [ (}:C ld]’f'_’d 1?61'."‘_1':' me: by the CQ"Z';.‘(_”U!'{‘ vie is
3 cent g WL, lJ u?l‘ Neo 0D, fen . Lo , ~i : &
/-) e il g

n\"ll'f,jlp’ l" e

L naca r,

AN/ nw .

r



